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O.A./EXX. wo. . 8, . . . . of 2001
3 “ DATE OF DECISION .2:10.2001 ., ...,

Shri Arabinda Haloi and 213 others ~  °  APPLICZNT(S)

Mr B.K. Sharma, Mr S. Sarma,

Mr U.X. Nair and Mr U.K. Goswami ADVOCATE o Lris ARPLICANT(S)

- VERSUS -

The Union of India and others _ RESPGMNENT(S)

MrB.C. Pathak, Addl. C.G.S.C.  ADVECANE [VR THA
LD BERER D Rt L T

IA® VONBLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER

THE 7O '3LE

t=i

'l. dhether Reporters of local papers may be aliowed to see
the judgment ?
2. 7O be rarerred to the Reporter or not 7
3. Jhether their Lerdships wish to see the fair copy of the
cJjudg aent 7
4. .lhether the judgment is to be circulated to the other
-Benches ?
5. '
Jgudgment delivered by Hon'ble Administrative Member \(_LL£>L¥A$;
. - ~ - h
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IN THE CENTRAL -ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH '

Original Application No.8 of 2001 -

Date of decision: This the Sth day of October 2001

The Hon'ble Mr K.K. Sharma, Ad ministrative Member

Shri Arabinda Haloi and 213 others «eecApplicants

By Advocates Mr B.K. Sharma, Mr S. Sarma,
Mr U.K. Nair and Mr U.K. Goswami.

- versus -

"l. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Com munication,

New Delhi,

2. The Chief General Manager (Telecom),
Assam Circle,
Guwahati.

3. The Telecom District Manager,
' Department of Telecom,
Tezpur.

4, The Divisional Englneer (P& A),
Department of Telecom,
Office of the Telecom District Manager,
Department of Telecom, _
Tezpur. ‘ +.ssssRespondents

By Advocate Mr B.C. Pathak,. Addl. C.G.S.C.
XA Y Y X \

O RDERC(RAL)

K.K. SHARMA, ADMINISTRATIVE MEMBER .

" In this application under Section 19 of the Ad ministrative
Tribunals Act, 1985 214 applicants have joined together and has sought
permission to ﬁursue the application under Rule 4 (5) (a) of the Central
Ad ministrative Tribunal (Pro;:edure)‘ Rules, 1987. As the issue involved

_is the same they are allowed to pursue the single application.

2. The applicants are employed .as casual workers under the
respondents. Under the Scheme formulated by the Telecom munication
Department the applicants ~ “‘atére . .. provisionally conferred temporary

status by order dated 27.5.1996. The temporary status conferred on the

applicants was subsequently cancelled and the matter had been despatched

1C U b
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to the Cenﬁd Bureau of Investigation‘ (CBI for short) for_inveétigation
of certain facts relating to the appointment of the applicants, The -
applicants being casual workers were allowed to appear in the qualifying
test for Phone M'e.chanic. As per Memo No0.7-43/97-N C G dated 11.11.1997
(Annexure 4 to the application), four categories of employees were entitled
tb' appear in the qualifying test for Phone Mechanic, namely, (1) Group
D, (2) Regular Mazdoors, (3) Casual Mazdoors and (4) Temporary Status

Mazdoors.

3. : Mr S. Sarma, learned counsel for the applicants, submitted
- that even if the temporary status of the applicants has been cancelled
vand as they are still continuing, their status is that of Casual Mazdoors
and as Casual Mazdoors they have been authorised to appear in thé
qualifying test. Thérefore, there is no inconsistency to ailow the applicants
to éppear in the test. The app]icants were allowed to appear in the test,
~ but their results have been withheld on' account of the fact that their

status is under investigation by the CBL

b4, I have heard’ Mr S. Sarma, learned counsel for the applicants
and Mr 'B.C. Pathak, learned AddlL C.G.S.C. Having gone thfough the
documents filed with the application, I am- of the view that énce the
app]icénts have been allowed to appear in the test being found- eligible
and even the cancellation of temporary status conferred on the applicants.
does not debar them from appearjng'jn the qualifying test as their statué
continue to be tha_t of casual nature. The only relief sought for by the
‘app]icants is the declaration of thehresult of the qualifying test. From_
the written statement filed by the respondent_s I find no reason why the
result of the qualifying test held cannot be declared. The qualifying Casual
Workers/Temporary Sfatus Mazdoors are sent for training only after

qualified Linemen are appointed as Phone Mechanics.

5. The 'respondents are directed to declare the result of the
qualifying test of Phone Mechanics and deal with the subsequent . training/‘

promotion as per law. Needless to say that further action by the respondents

1. ( L_g (/\,_,\QL"W Willeeseorneee
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will be subject to the outcome of the CBI inveétlga’don relating to the
app]icanfs.
6. - The application is disposed of. There shall be no order as to

costs,

N
( K, K. SHARMA )
ADMINISTRATIVE MEMBER
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o : CIRCULAR NGO, i
GOVERNMENT OF INDI¢

. &
- ' DEFARTMENT OF TELECOMMUNICATIONS

S . STN SECTION
‘; . T v . .
Nz o Fjwfmxagmcsw ; New Delhi 7.11.89

’

fo-
i T”a Chief General Managers, "elecom Civcles
r M.T.H.I Mew Delhi/Bombay, Metro ﬁiaJ.uaﬁrdC/
] Eal:utua
l Heads of all other Administrative Units.
] . v .
Subjegt @ Casual Labouwrers (Brant of Temporary. Status and
) Fegularisatian? Scheme.. '
Bubseqguent to the igsue of i:at uction regarding  regu-

lavisation. of dasual labourers vide this cffice letter No.2E6%-
22787870 dated 18.11.88 & scheme fm»":jwf?rrlﬁc temporary status
o casual labourers who are curvently employed and have rendered

ca  cohtinuous service of at least one year has heen  approved by

-

the Telecom Lummzaszuﬁn Details of the s-heme are furnished “in
the qusxea‘f\L;?"a:u ' ‘ .

e Immediate action may kindly be taken to confer tempo-
rary | status on-all eligible casual labourers in acocordance with

. the above scheme.

3. In this connzction ] nkicn is invite Lo
lettelr Nm=“/ﬁ ~6/84-8TN dated instructions were
15*uéh stop fresh warrwitme ient mf casual labour-
|rs ‘ur any type of work in Te =a/Districts. Casual
labourers could be engaged after v;;ects and Electri-
ficatlion circles only for aspecific on completion of the
sorl | the casual labourers so ewg&;eﬁ ware reguired fto be re-
trenched. These instructions wers reiterated in 0.0 latters
Noo, 270-6/84-8TN  dated 22.4.87 and 23 from  member(pors.and

Becrﬂtary of the Telecom Department) respectively. According  to
the structions subseguently issusd vide this office letter

i
T 278 &fﬁ*“ﬁTN dated 22.6.88 ’fﬁﬁh specific periods in Pru}Psts

and Electvification Circles alse should ot be resorted to.

s Im wview of the above instructions rormally ns casual
labourers engaged after 30.3.85 would be available for considers-
tion| for conferving taemporary status. In the whiikely event of
ther being any case of casual labourers engaged after 20.32.8%
requiring consideraticon for conferment of temporary status.  Such
casesy should be referred to the Telecom Commission with, relevant
et«'] and_"artt'utcr regarding the action tabksn agalﬁbt the
je under whose authovisation/approval the 1*vwau1ar engage—

ment {nnn rebrmrz?mmrf was resoried to.
! ' . ' .
, - . . .
GG S Mo Tasual Labourer who has beesn r?frultné‘aftar 38.2.89
uhuufm be granted temporary siatus without apecific app ral from
thisigffice : :

.

4w o The scheme finalised in the ﬁnwmmuvm has  the Conour-
vance of Member (Finance! of the Telecom Commissicon vide  No
8MF/78/98 dated I7.%9.89.
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LAEBLIAL . LABOURERS (SRANT OF TEMPORARY S7T4TUS AND REGULARIGATIONS

THEME '

rersl Grant of
Department  of

‘ is ¢=Ham§
2 ﬁt-ny":y\, a.a' amed
" ilmmu""'i,l & 1:1_ P T DR 31

one  198%

‘ ~
B This scheme will comg in foroce with o effect from
L. 13.8%, orwards. '

icable to the casual labourers

e | This scheme is appl
Telecommund cations.

é?piﬂyrd éy the Depariment o

4. }" The provisions in Yhe scheme would be as under.

(& Vacancies in the group D cadres i . ffices the
'D@partmanﬁ wf Telecommunications  would - ] valy fil by
e ation Tabourere and mo ocutsiders e
.mppu1ntud Lo he o f poointme on

b
all existing casual
tion prescribed
i1 roup D o sta
aim for absorp-
i

[ Hm:}(ﬂ‘a_.::; ionate oro
}aﬁﬁv*¢r% fu1f1

R R
e |

X
i
EN
]
o~
i
- bt

FEgu

g 4

the existing/ Tubure varancies.In the case of i

iabmu.hruyc @ regularisation will be considered only
those posts in r?ﬁpe:b of which illiteracy will not be an
2 in the pervformance of duties.They would be a Liowed age
aguivalent to the period for which they had  worked
inuously  as actual labour for the purpose of the ,a;? dimit
i for appointment fo the group D cadre, if  reguired.Out
recvuitment for filling up the vacancies in Gr. D “will be
‘ permitied only unﬁﬂr‘xhe condi ?ran : i g : 1 labourers
. are NOT Pwuliah

Groug D scancies are available to abss &
revs £o wh&m this sohemse  is “Dﬁli:abik T
would be conferved a Temporary Status as
helow. ' ’ :

batus would bhe conferred an all the casual - la-
ly  employed and who have bl nuoils
b yaay, ot of ‘have. been

st

m e e
m N
= ¥
< g
gl i1

ria e periocd of 24 Ry & case of

offices observing Tive day wsekl. Such casy Tabourers will he
designated as Temporary Mazdoor.
i A ; . :

ﬁ i&ﬂferm@ﬂt of temporary status would be  without  re-

iy T
e
R
I
P
e U3

.ﬁm,
o
¥

the cregation / availability of regular

E1id F?ﬁfcrm:nt of temporary status on a casual lalw
ot 1nv“1v9 any change in his duties anc  res pun:1b1¥ ties. The
. ?nuaqamrm* will be on daily rates of pay on a need basis. He may
N deployed any where ;'th n the recruitment unit/tervitorial
ai

':!F"U” on bhe basis of av lelwv ot wWeer k.

33

rers who acqguive temporary status will nob,
to the permenent establishment unless  they
gguilar &Fipr“imﬁ process for Gr. posts.

ivd Buch casual labou
Suswever be browght ety
are selected through r

G T mgnywr status would entitle the casual labourers toe  the

ﬁﬂliuWiﬂﬁ benefits
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ANNEXURE~L1

ey

Mo 7=a43/97-N 003G
TGovernment of India
Ministry of Communication

Department of Telecom

Dated  11th Nov.1397.

T

All Heads of Telecom.Civrcle/Distt. -
The Chief General Managers |
Mahanagar Telephone Nigam Ltd.

Mumbai/New Delhi.

Bub: Exercise of fresh option for entry in to the restructured

cadres of Telecom Technical Asstt. and Fhone Mechanics.

Sir,

A kind reference is invited to this office letter of
even NowzSz-1/91 STNCFT) dated 27.4.94 regarding calliné. o f
dptimnm and prmparatimn mf o eligibility list for the rveconstruc~-
tured cadreﬁ.yﬁ No.of references are heing received from  various
field wunits/individuals requesting for allowing one more . chance
ton apt fo? Lhe vegtructured-cadreg whoo could not earlier exercise
their option within stipulated time for one or other reason. The
matter has been considered in details and- I am directed to convey
the approval of Telecom Commission as under @ ’

Fresh option will be called from the eligible officials
in the feeder cadres for entry in to the restructured cadres of
the FPhone Mechanics,TTAs and Sr.TOAs. A time limit of 3 months
from the daté of issue of this letter may be given for receiving

-\‘
the options. )
. f

—_—

E A R -]



A

In respect of phone mechanics, while option  can  be

called from the Gr-D /Fegular Mazdoors/casual mazdoors/TSMs  aleo

but they will “he sent on training only after the qualifyip

Linemeﬁ are apﬁwinted as Fhone Mechanics.

All lmther terms and conditions circulated vide this
office letter No.25S2-1/91-6TN (Ft) dated 27.4.94 will remain
unchanged.

It may be ensured that these orders are agiven wide
publicity s that Qll eligibfm officials, who wish to gwitch
over to the restructured cadrem; can exercise theiv options in
stipulated time. Options once exercises will be treated as final.

This will be the last opportunity for giving options for.restruc~

tured Cadres.
Yours faithfully

(H.N Singh?

Asstt.Director General (5T

Copy tos

1. FFS to Chairman Telecom Commission

2. FFS to Member (s)/Advisor (HRED) ' . ' e
3. BDDE- (E)/DDG CTYg)/DDé(P) |
4. ADE (STNI/ADG CTED

5. Huard File

6. All recognised Unions/Federations.

k4
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v CENTRAL ADMINISTRATIVE TRIBUNAL
" GUWAHATI BENCH ,

Orlglnal Application No.157 of 98
Date of Order: This the 7th Day of July 1999

' .HON BLE MReJUSTICE G loSANGLXINE. ADMINISTRATIVL MEMBER

'r

lo! Mr.Arabinda Haloi & Orse  ees e Applicants
[ .

ByLAdvocate Mro OK.Sharma. Mr.Sosarma, Mr.Us.KoNair
<V : N
} _ s= ! . .:,#NA
Al,y Union of India o ‘
. Represented by the Secretary to the ‘
| Government of India, o '7
- i Ministry of ommuniCation.
L New Delhi-1
2.1 The Chairman, Telecom Commission,
| SansBr Bhawane
. New “Yelhi

|

I

3.} The Chief General Manager , ( Telecom)

| Agsam Circle, Ulubari, '
L Guwahat i=-781007
i
I

4. The Telecom Pistrict Manager. :
Department of Telecommunicatlon o :

Tezpur-78400

50; The 1visxonal Engineer, (P& A)
-+ 1 Department of Telecommunication
.| Office o£ the Telecom Pistrict Manager
LT - - o
ezpun, ssam=78001. L : J Respondeht s

© 0O L4 ©
Y

l : | ORDERe

SANGLYINL, MEMBER(A) s

i 213 applicants ouletted thls Orlginal 'pnlication
Joilntly° A test known as Second Quallfylng Screenimg Test
fo; entry into restructural cadre of Phone Mechanics was
sc%ednled-to be held on 26-7—98° According to the appllcantz
they‘were ellglble to appear in the said Test, However,

tgky were not called to appear in the Test. although,
aécording to them, they were to‘be,given ; chance on the
sérength of the letter dated 11=11-1997, Annexure 4, issueu
by the Department of Telecommunicatlons° Therefore, they

|

1d submitted this Original Applicatlono In this applicatl‘n

1
they have prayed for a direction on the ‘respondents to

contd/=



[}

[y}

[}
A

- a@llow them to appear in the Tesﬁ.

Heard counsel for both sides.. The Test scheduled
€0 e held on 26-7-98 was postponed unti further orders,
Since the examination wag POst poned indefinitely the

Original Application ig disp_osed of with a directidn tb

\»j

‘the respondents to scrutinis’e‘the' eligipiﬂ.;i,g.y of 'the

applicants to appear 'in such test and, 1if th'e apﬁlicants
; “‘arel found ‘eligible, they may be’allowed to éppéar in the
E poétponed examination when it is i:escheciulédf

| The application is disposed of, No ‘cogtsg,.

—— e IR o
e RN otk v

Sd/MEMBER (A)

et Al
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Guws. 8 O oriq
=ADMINISTIRARIVE TR IBUNAL

IN THE

GUWAHATI BENCH 2::: GUWAHATI

Q.. NO. 8 OF 2001

Shri A« Haloi & Ors.

eesae e AEElicaﬁ'E_s_o
- ‘V'S..

Union of India & Ors.

o0 e o090 'Respondeﬂ'tso

( Written Statements filed for Respondents No.l to 4

The ¥Written Statements of the abovenoted respon-

dents are as folloys ¢

1. That a copy of the O.A. 8/2001 ( hereinafter

referred to as the “application™) has been served on the respon=-
dents. The respondents have gone through the same and understood
the conients thereof. The interest of all the respondents being

common and similar, the respondents have the common written

statements for all of them.

2. That the statements made in the application which
has not been specifically admitted, are denied by the respondents.
3 That with regard to the statements made in para 1
of the application, the answering respondents state that the

applicants were allowed to sit in the screening test held on

07.05.2000 on a provisional basis as their stetus is still under

———

dispute. These applicants are casual Mazdoors and Temporary
N N

status was granted to them on a provisional basis pending

verification of their eligibility. This was done to safe guard



[y

—2..
the interest of the applicants in the event of their being
found fit. The result of the kest in respect of the appli-

cants has been withheld till a decision is-arvived at-about
their eligibility for grant of Temporary Status on the basis

of investigation being conducted by C.B.I.

-

4. That with regard to the statements made
in para 2,3%, 4 and 4 .1 of the application, the respondents

have no comments to offer.

5 That with regard to the statements made in
Ppara 4.2, the respondents state that the applicants' status

‘is still under dispute and a formal investigation by the CBI

intq the circumstances leading to their engagement as Casual i

Mazdoor and subseduent grant of Temporary Status on a provigi-
onal basis is still under way and is subject to out come of
CBI endquiry. IK&

The apprlicants were initially not allowed to
appear in the Screening Test as their present status as TSM
is provisional. However, on a second examination of the who le
matter they were éllowed to sit in the Test on a Provisional
basis subject to their eligibility for grant of Temporary

Status being confirmed on the basis of ongoing investigation.

6. | That with regard to the statements made in
Para 4.3, the respondents state that the Scheme referred to
in Para 4.3 is aimed at granting the specified benefit to

those casual mazdoors of the Department who have put in at
least 1(ane);year of service as on the date of introduction

of the scheme.
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7. That with regard to the statements made in
para 4«4, the respondents state that after the introduction
of the scheme in 4989, the respondent Department reviewed
the cases of all casual labourers and granted the benefit
to those who fulfill the eligibility conditionse The appli~-
cants were no wherein the picture, vhen the review was done
in 1989-1990. Theze applicants were not in the scene at
the time of subseguent review up to 1995 .

IDE Tezpur issued the order dated 27.05.96
for provisional grant of Temporary Status to the applicants

which is an indication that the order is not final and subject

to further scrutiny. Such a provisional order can not be

taken as absolute until it is replaced by a final order. Till
that time the applicanis will perform the duty of TSM and
draw wege on a provisional basis, without any cumulative

or conseduential benefite.

8. That with regard to the statements made in
para 4.5, the respondents state that the Annexure-3 letter
dated 26.06.98 is an order issued by the CGMI GHY nominating
DB (P & A), 0/0 the TDM. Tezpur to function as supervising
officer for Tezpur Centre for Screening Test which was £

initially Scheduled to be held on 26.07.98.

9. That with regard to the statements made in

para 4 .6, the respondents state that according to the Recruit-
ment rules, the Temporary Status Mazdoors are also eligible
to sit in the screening test for promotion to Telecom Mechanics .

The qualified candidates of the screening test are waitlisted



-t} -
according to their inter-se-seniority for training and promotion
against future vacancies of Telecom Mechanics as and when arises.

Mere passing the test does not guarantee the promotion %o Telecom

Mechanicse.

10, That with regerd to the statements made in
para 4.7, the respondents state that as already explained in
foregoing paras the applicant casual labourers were granted
the Temporary Statué on a provisional basis and the same is
yet to be confirmed due to CBI case going on. At the present
state, they cannot be treated as TSM for the purpose of promo=-
tion to Telecom Mechanics.

Depending on the outcome of the ongoing inves~-
tigation by CBI, the order conferring the Temporary Status to
the applicamits will be reviewed and modified and final order
will be passed after conferring the Temporary Status or with-

drawing the provisional statusg.

11. That with regard to the statements made in

| Para 4.8, the respondents state that the applicants are provi-

sional TSMs. These casual labourers vere abruptly granted the

| Temporary Status on a provisional basis pending verification

of their eligibility for grant of such Temporary Status. The

matter is still under cloud and the CBI is investigation into

; the circumstances leading to the engagement of huge Casual

| Mazdoors without any selection procedure and their abrupt grant

i of provisional Temporary Status. The CBI is also looking into

the correctness of the certificates issued by various fileq

officers on the basis of which Temporary Status wes granted to



to the applicant.

During the pendency of the investigation and

till the provisional order is confirmed on review, the appli-

cants cannot be extended the benefit of further promotion.

12, That with regard to the statements mede in
para 4.9 and 4.10, the respondents state that the provisional
temponary status was conferred on the applicants under TDE/
Tezpur Memo No. X~1/CPML/96~97/Con .7 dated 27.05.96. The
records accompanying the memo show that all the applicants/
casual majdoors were in or around January 1988 and have been

working continuously . The existence of such aJguge number

r
of casual majdoors from as early as 1988 was not known to

N

this office till 4/97. On the contrary, the periodical

‘reports received from Tezpur SSA till 1997 clearly indicates
that no Casual Majdoors had been engaged in Tezpur SSA after
31¢0341995. Apart from that, the TDE Tezpur in his special
report dated 30.08.96 had categorically stated that no casual
mazdoor has been engaged in TezZpur Division after the imposition
of ban on engagement of Casual Mazdoor.

The information airailable in this office as
above is a clear indication that the persons/applicants were
not working in the Department from 1988. On further enquiry
it is found that the IDB, Tezpur relied solely on the post
fact Certificates issued on the line staff and countersigned
by SDEs. He did not insist on the corroborative records like
M®Rs, paid vouchers, Bmployment Exchange Sponsorship etc .

for verifying the claims before conferring the Temporary Status.



-6-
Because of the above apparent anomaly the

IDE, Tezpur was instructed under this office letter No. Rectt .
3/10/Ioose /BT -V dated 18.09.97 to cancel the order of con ferment
followed by a detailed verification on the basis of authenti~
cated record to identify the Casual Mazdoors eligible for the
grant of Temporary Status .

A copy of the letter is annexed herewith and

marked as Annexure =-R1{ .

Thereafter the TDE, Tezpur terminated the

provisional Temporary Status under his letter No. X-1 /CMPT/96-97/

Con.7 dated 20.10.97 as initiated the verification process.

A copy of the letter is annexed herewith ang
merked as Annexure - RIJ.
While the above verification was going on, the

applidants on 19.11.97 stormed into the chamber of TDM, Tezpur

and created unrely scenes and compelled the IDM, Tezpur under

——

threat of dire consequence to cancel the order dated 20.10.97.

The TDM, Tezpur become a victim of the circumstances and was

PR

forced to put his signature on he letter No. X-I/CMPT/96-97/

Cone 7 dated 19.11+.97. Thus the cancellation order dated

20.10.97 was got cancelled illegally to restore the provisional

Temporary Status conferred under letter dated 27. 05.96.
A copy of TDM, Tezpur No. TDM/Tez/100/confi~-
dential dated 19.11.97 and a copy of memorandum
dated 19.11.97 are amnexed as Annexure- RIyY
and Annexure R=-1V respectively.

The applicants have restored to violance and

—— |
unlawful activities to disturb the process of verification.

. They have compelled the TDM, Tezpur under threat to issue the
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letter dated 19.11.97 thereby regaining the provisional Tempo- &
tary Status. No right can acerue to the applicants from the
position acquired unlawfully and under threat .

It is a conspiracy against the Depariment by th
applicants in connivance with a handful of Departimental Govt
Servant to gain employment in illedgal manner .

There were several complaints in this regard
from various forms and thus the CeBeI. has begun investigation
in the case and has taken the records to their custody. The
investigation is still inconclusive. In view of ongoing
investigation the Department is refrained from any further
action till such time as the final reports of findings is
received.

The CBI is investigating into all aspects of
the case and expected to dig out the truth. As and when the
finding report is received from the CBI the Department will
take action against the offenders and regulate the status of
casual mazdoors/applicants on the basis of correct and authen -
ticated records. The casual mazdoors/applicants who may be
found to be entitled for Temporary Status, the Department will

take care of them and will try to extdnd all permissible benefits

t0 them. That the present application is ill conceived of
:é law and mis-conceived of facts and hence liable %0 be dismissed .
ﬁ That the applicants tried to get undue advantages Their cons-
i EEEE5y_gggg;g,he_cnndggggg~§pd discouraged, there ;eing no provi-

| LT
W sion at all of such muscle power theory. They should also be

' directed to wait for out come of CBI investigation

b=



%2. That with regard to the statements made in para
5.1 to 54, the respondents state that these are no grounds
under the above facts and circumstances of the case and these
can not sustain in the eye of law. Hence the application is

liable to be dismissed with cost.

1#. That the respondents have no comments regarding

the statements made in para 6 and 7 of the application.

1€ That with regard to the statements made in para
8.1 to 8.3, the respondents state that the applicants not
entitled to any relief vhatsoever as prayed for and the
application being devoid of any merit is liablé to be dismissed

with coste.

It is, therefore, prayed that Your
Lordships would be pleased to hear

the parties, peruse the records and
after hearing the parties and perusing
the records, shall further be pleazmed

to dismiss the application with cost.

verification o900 s e00csves e

P Sy o
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YERIFICATZION

I, Shri Giavush Clandse. Saema s presently
working as A;H - Diwectoy Telecom . CLQé}M) being
competent and duly authérﬁsed t0 sign this werification do
hereby solemnly affirm and state that the statements made in
para { to I, 13t IS are true to my knowledge
and belief, those made in para |2 being matter of
records, are true to my information derived therefrom and the
rest are my humble submission before this Hon 'ble Court I

have not suppressed any material fact.

And I xg sign this verification on this |6 th

day of May, 2001, at Guwahati.

o

Declarant .

erIf, Direcior romcom {(Logos,
O/0 the C. G. M. Telecora
Scanm Qirclo. Gowahati--78100%



Bovernemt of India
] Department of Telecommunications .
Office of The Chief General Manager Telecom:Assa Circle. =/
’ Ulubari Guwahati=7 " I

. D .
'\l'\"\l'\lﬂ\l'\l'\l’\t'\I'\l’\t'\f’\"\l’\"\)'\r'\r'\)’\"\»’\l'\l)\l'\l'\l’\l’\l"\l'\l'\l'\"\-"\l'\i'\l'\I'\l’\imNN’\O'\"\/’\6"\)'\!'\)'\"\1'\0’\0'\!'\1‘\[“!'\"\"\"\"\"\0

NO-RéCtt;B/IO/LDDS/Pt*VA ' " 'pated at- Guwahati the'18~949§l

’\tl\"\n'\t';\1’\»’\"\4’\"\1'\4'\"\:'\;‘\:f\l'\ﬁ'\l’\r'\;‘\l’\;'\o'\l'\:’\l'\l'v'\ll\i'\d'\!'\I'\J‘\J’\l'\l'\l’\a'\l'\lN"l'\o'\"\"\o’\:'\)'\"\¢l\l‘\‘l\ll\l'\l'\l'\l'\)'\-'\i’\l‘\l'

. ‘ Tao |

- _Sri B.K.Coswani B
a o Telecom Dist. Manager, '...U " - J
g Tezpur - PR
: B A

Sub:i- Conferment of Temporary status

. :
‘ N
P ST

Ref:- TDH,TZ Memo No. X-1/CMPT/TA/Conf.; 7-98/38 dated
S  7-4-97 . N ‘

AL AT RS AL Ot A

: The case is examined .in the context of the reports |

sub@itted by Tezpur during the preceding years wherein he con-
sistently mentioned that no Casual Mazdoor has been engaged ‘in |
the : Tezpur SSA after 31-3-85. 1t follows from these reports that
there is no Casual Mazdoor in the ;,5SA.Obviously there showsd

not|in ' the normal course, arise a.sltuation necessiating . the [
confermenb of Temporary status. @/ .= N .

W'y

b bt
T Lo i

S The Temporary ntatus hap been confered solely on |
the bagis of post facto certificate issued by, line otaff and |
counhtersigned by SDEs. Authenticity of these certificates has not |.:
been verified from Moster Roll pald 'voucher. There is also no v
supporting record lndlcating the spopsorship of Employment Ex~ il
 change. The absence of these vital records has further compllcat- &
od 'the issue and gives room for foulplay.
{ ca

‘ ! oA b

- In view of the aboveg@homally.ituhas been decided|:
to lcancell  the ordericonferring the"Temporary status. This should!:
be followed by alrenewed exercise-torldentify the Casual Mazdoors
entitled for Teémporary status on the basis of authentlicatedy
records as shown above. The exercise has-to be completed within a;
period of one month.Simultenoqsly{the-oifice who engaged- the|™”
Casual  Mazdoors ' in deflance ' of- the ‘ban -order should be; *
ldentified .1 have boen directed to request you to take actlon onﬁ !
the above line and to send detailed report 1n conflidence. P

| . i ' ) | .‘ A XW\"W\ /7
- ‘ (A.K.Cheleng)
Asstl. General\Manager(Admh)

0/0 The Chief General Manager,
Assam Telecom Circle Guwahatil

. _
‘ . ' \ . - NNN~~N~~M~~~N~~~~~~~~~N~N~N~~
oy . ' . '

' . . : t
v ! N

1 H . . N
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